
/

ChlxTxild. /i.aiaSTrC^iTIV;. LUCKKO'.. BENCH

LUCW^O.'.’

Review Application  Ko. 7 30/91  

in

T .A .  No . 872 /91

Guru Bux Singh ‘Applicant

versus

Union of India  & others Sesponder.ts,

Hon. rir.Jurtice U-C,Srivastava, V.C- 

Hon . -'■'r. A , B . Gorthi, cm . ’ ember.

(Hon. -Ir. Justice  U .C . Sriv astava,VC)t

ihis review application is directed  aqainst 

our orcer dated 1 7 .9 .9 1 .  The case v p s  disposed of 

after  hearing the counsel for  the p arities  and 

perusing the record. Reviev; does not mean re-hearing.

In  the Review pplicatio n  it  has been stated that the 

assertion in the judgment that the appointnert of the 

applicant vas for . ja short term vacancy is not correct 

and proper records were not produced, VJe have noticed

that ap p lican t 's  fatheir was and the

applicant vas appointed as a S\obstitute for 180 days.

He  was not cj^pointed as I 2 ,D .B .P . . and was not 

appointed as per  ru les . The appointment of .'Bthura Prasad
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having been made in accordance vJith rules, the

applicant has no right to hold the post v?hich v;as 

only a time gap arrangement. There agt^iears to be

no error apparant on the face of record. The application 

is rejected.

v .c .

Shakeel/ Lucknow: Datedi '  I '
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